A

IN T'E CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

l
AT HYDERABAD|
l
l
dated| ; 15-3-95

0AR.343/95
' l

¢ Applicant

Between ‘ !
|
|

TVS Kumar Reddy
J

and |
1. SDD(Phones), Kakinada 533004

2.5ub Diyisional Engineer
Tekecommunications (Maintenanck)

Kakindda 533050 _ |

3., Chief General Manager |
Telecommunications, AP Circle |
(rep, Union of India) {

Hyderabad 500001, ¢ Respondents

Counsel for tie applicant

S. Ramakrishna Rao,

I
g ¢+ C. Suryanarayana, &
! Advocates

|

: !, Bhimanna, 5C for

Counsel for the respondents
Central Govt.

|
!
I
Coram [
|
HON, SRI QUSTICE V. NEELADRI RAD, VICE CHAIRMAN
HON. SRI R. RANGARAJAN, MEMBER (ADMN.)
o |
|
|

|
!




0A . 343/95

+  Judgement

. ( As per Hon. Mr, Justice V. Neeladri Raoc, Vice Chairman )

.

Heard-Sri C. Suryénaraygna, for Sfi S. 'Ramakrishna
Raa, learned counsel for the gpplicant and Sri V. Bhimanna,
learned counsel for thg raspondeﬁts.
2. The order dated 19-7-94 to the extent of the trans-
fer of the applicant from SDO (Phones) , Kakinada, to
Chintapalli under S00(T) Mandapeta.cs ¢-85ec(l il oo ¢ A
3. In view of the pleadingé made for the applicant in
the OA, we Peel that it is just and proper for the General
Manager, Telecom, Rajahmundry,lto consider the same, Hence,
the applicant has toc make a representation to the eneral

manager, Telecom, either for his retention at Kakinada or
fre?

if transfer is necessary from Kakinada,he—ieifransfengad e

|
to any place within the jurisdiction of SDO(Phones),
Kakinada, If such representation is going to be sent by
RPAD; the General Manager, Telecom-, Rajahmundry, has to
dispose the same expepitiausly and preférably within two )
veeks from the date af receipt of the same, 1If the
applicant is going to apply for leave till disposal of
such repra§entatinn, he is Pree to apply for it and if so
appliéd, the same has to be considered in accordance with
lau,
4, The QA is ordered acco%dingly. No costs, /
A~ — V. 2O0 s S N

(R. Rangara jan) ) (v. Neeladri Rao)
member (Admn) ’ Vice Chairman

Dated : March (15, 95 .
Dictated in Upsn Court g b 1;3-
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IN THE CENTRAI»ADMINISTRATIVE TRIBUN.L -
HYDERABAD BENCH AT HYDERABAD,

L

THE HON'BIE MR,JUSTICE' V.NEELZDRI Rxo'
VICE-— CHAIRMAN

AND - , |

THE HON'BIE MR.R.RANGARATAN:M(ADMY)

DATED — | g-g 1995,

*

ORIER/JUDGMENT 3

M. A. /RJA. /G, A, No,

'T.A.No{ . (W,p. T )

- Admittted and Interim directions:

issudd,

Y

IAilo ed.,.

Disposed of with djrestions,

- Dismissed.

s

" Digmissed as withdrawn'

Digmissed for default.

0 dered/Rejected.

No,order as to costs,

-






